333 Ma'ters Under
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(ix) Providing rclicf of the farmers affec-
ted by the rising water of Yamuna
river.
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MR. DEPUTY-SPEAKER : Why
can’t you divert some water to Madras ?

SHRI ATAL BIHARI VAJPAYEE :
You take the Jamuna to Madras. We
don’t mind.
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MR. DEPUTY-SPEAKER : We go
to the next item, further discussion on the
Demands for Grants under the Control
of the Ministry of Industry. Hon. Mem-
bers, the time allotted for these De-
mands was five hours and we have
already taken six hours and four minu-
tes. Now the Minister has got to
reply only in the bonus time which
I am going to grant him. Therefore,
some Hon. Members both from the rul-
ing Party and from the Opposition, if
they have not been able to participate,
will have to be given only that time
which has been allotted to the Commerce
Ministry. Therefore, I am not request-
ing any Hon. Member to speak now. T
am straightway calling upon the s Minis-
ter to reply. (nterruptions)
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MR. DEPUTY-SPEAKER : Mr.
Verma, your Party’s time has already
been exhausted. Please sit down. There
is no case at all for you.
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MR. DEPUTY-SPEAKER : I am
not geing to allow anybody. Inferrup-
tions) Should you not hear me ? Am I
running the House or are you running
the House ? The time allotted to the
Congress-I was two hours and thirty
minutes and the time taken is three
hours and thirty minutes. The other
Parties also have taken so much time.
Thercfore, I am requesting you to re-
sume your seats. The Minister’s reply



